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KMIttHANT V E SSE LS.

S iu B A R T L B  F R K llE  moved that 
I ho Dili “  relating ta#vcaacla carrying 
-Nalivo Passengers to the British Colo
nies”  bo referred to a Select Commit
tee, consisting of Mr. Sconce, Mr. 
l'orbes, and the Mover.

Agreed to.

/  INCOME TA X.

Mu. W ILSO N  was instructed (ou 
Jus own Motion) to toko tlio Bill “  for 
nnposing Duties on Proiits arising from 
Property, Professions, Trades, and 
Ollicea" to th« Governor-General for 
liis assent.

EMIGRATION TO NAT\L.

Sm  B A R T L E  F R E K E  was instruct- 
ed (ou his own Motion) to tako the 
Hill “ relating to Emigration to the 
llritish Colony o f N atal”  to tho Go
vernor-General fur his aBseut.

SA LE  LAW .

Mb. IIA M N G T O N  moved that a 
communication received by him f*om 
the Government of tho North-West
ern Province* relating to Act I  o f 1815 
»ud the Itevenue Sale Law passed last 
year, bo laid upon tho table.

Agreod to.

l ’ ATER. CURRENCY.

Mn. W IL S O N  gave notico that ho 
would, on Saturday, tlie 28th Instant, 
wove the second reading of tlio Hill 
“ for tho introduction of a system of 
Puper Currency.”

Tho Council adjourned at 4 o’clock 
on the Motion of the Coinnmiidcr-in- 
Cliinf.

Saturday, July  28, 1800.

PttKSENT :

The Hou’blo I ho Chief Justico, Vice-Preitdcnt.

Hou'lilo Sir H. V. E. j A. Soonco, Esq.,
Kruru, an<l

H.H, llM'ingtiui, Eaii. ; Hon’l>lo Sir M, L. 
H .l'o ilc , L i - ,  | Wells.

INCOME T A X  AND EM IGRATION TO 
NATAL.

I'll K V  I' C IS- P1M581D KN T read 
McBMigcs, in form in g tho Lc^islntive

Council Hint the Governor General hati 
iisHonied to the Hill “  for imposing 
Duties on Profits arising from Property, 
Professions, Trades, and Offices.”  and 
the Hill “  relating to Emigration to 
the British Colony of Natal.”

Tub V 1 OE-PltE^I D EN T regretted 
to state that Mr. Wilson was prevented 
by indisposition frotri attending tho 
Mce'ing of the Council to-day, and had 
requested him to postpone the motion 
(which stood in the Order* of the Day) 
for the second reading of the Bill “  to 
provido for a Government Paper Cur
rency”  until next Saturday. There 
not being the quorum required by law 
for a Meeting of the Council for the 
purpose of making laws, the Meeting 
could not proceed with tho other 
Orders o f tho Day, and must, (here fore, 
bo adjournod until Saturday u*xt, un
less otherwise ex- residy appointed. 
I t  being conidercd desirable, however, 
that tho consideration of tho Bill “  to 
conso'i'lato and amend the law relating 
to Stamp Duties”  should be resumed 
on Monday or Tuesday evening next, 
lie (tho Vice-President) would suggest 
that next Tuesday evening, at half past 
8 o'clock, would be tlio more convenient 
time for Sir Mordaunt Wells and him
self to attend.

Tlio Council accordingly adjourned at 
half past 11 o’.clock to next Tuesday 
evening, at half past 5 o’clock, on tho 
Motion of Sir Bartle Prero.

Tuesday Evening, July 31, I860. 

P r e s e n t  : «

Tho Hou'blc the Cliief JuhUco, Vue-Pi t/ident, 
in llio Cluiir.

Hon’ble « ir  II. H E .
Kraro, 

lib. Hun'blc J. Wilson, 
11.1). Harington, Ivsq-,

tl. Forbos, Esq.,
A. Sconce, E , 

and
H'on'ble Sir M. IM 

Wolls.

RECOVERY OP RENTS.

T u b C L E R K  presonted to tlio 
Council a Petition from Banceinadlmb 
Mittor, Native Inhabitant of Goa- 
tulleo, in Zillali Nuddea, in the Pro
vince of Bengal, relative to a modifi
cation of Sections X X I 11 and X X X  
of Act X  of 1850 (to amend tho law


